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Counsel for the respdndents

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B.&.JAI PARAMESHWAR { MEMBER (JUDL.)
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IN THE CEETRAL 133131\’1115\71STRA‘I‘IVEI TRIBUNAL : HYDERABAD BERCH
' |
AT HYDERABAD
' ok
P.Tirupatl Raju | ; . Applicant}
Vs |
|
1, The Unicn of India, rep. py
the Divisicnal Rly.Manager,
SE Rly, Visakhapatnam, |
|
2, The Sr,D.EN,, (Co-ordination)},
SE Rly, Viaskhapatnam,
|
3, The Sr.Divl.Personnel Offlicer,
EE Rly, Viagakhapatnam. ’ ' . +Respondents,
Counsel for the applibant l ¢ Mr,Y,Subrahmanyam
1+ Mr.C.V.Malla Reddy, SC for Rlys.
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Hesrd Mr.K.Vcnkateéwara Rac for Mr.Y.Subrahmany

lesrned counsel for the applicant and Mr.C.V.Malla Reddy,

learned counsel for the respondents,

2. The spplicant in this CA wss appcinted as & Reg

in the oper line, He was promote

Gasgman w.s.f., 1-10-83

Sr, Gangman in the sgcale of pay of &s. 800-1150/- in ters e
|

Railw.y, Araku Ne.E/2/Pt,XII1,

Tre applicart was latked to kxixiuxe officiste ¢

dated 13-11-92 (Page-1]
3.
bé%fas B.W.Mistry in the scale of pay of %.1400-2300/- w.
31-7-89 and he continued tolbork as PIW.Mistry under Sr,k
Manager fCon), Visakhépatnaﬂ.
cne time ex@%ption Ganqmar, Sr.CGangman alonc with P.W.M;

F.W.Mistries working on adhoc basis in terms of C.F.0's ]
‘ Wﬁt\ﬁ.

The applicant submits that

.))

alhn,

ular
d as
vl o
f AE.NT,
to the CA).
n adhoc
e.f.,
roject
ag a

taz and

etter

No.E/L/P/PXM/IM/BEN/Pt,I1 dated 7-4-95£Ea11ed for tre——pogyts—with

regular promoticn as P.W.Mistry.

I
that the Dy.Chief Engireer (Constructicn), Visakhapatnam

No.P/14S/B9 dated 28{31-7-89 declared the gprlicant along
as pasced g

Zfor promotion to the posts of P.,W.,Mistry irn the scale of
in a trade test cornducted bx duly constituted committee,
submits that since the appl#eant had rassed the suitabil

conducted by a selection committee, the applicant should

Irxkx Further the appli

éant submits
under memo
with othars
Rs, 1400-2300/-

The arplican™=

ity test

have heen

exempted from appesring forithe above test agein on the basis of

principles laid down by the

S1.N0.83/76. Hcwever, the applicent submits that he resj

call of selection and appeaﬁed for the selection and was

'Board and circulated under Eftablishment-

ronded to the

alsc geclared

22 passed by the letter of QPO, Waltair No.WPY/446/FWM, ?t. 1-3-96,

- A

0.3/-
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The applicant states that the respondents without connectir
: e Coer
snd updating service sheets for seniority in respeet of prg

as Sr.Gangman vide Office ordér dated 13-12-92aropped the

(39

g

mot ion

%ame of
o4 frin. (1

the applicant from the select 1ist g3 empanelling hisbuniars in

avd

the salect liat.
"

becguse of hﬁr entering hie nfme g regular promotion as

{in the service record ss-he—wes—airwady been promoted reau

regulerty-by order dated 13-ﬁ1-92'(ﬁnxx‘Page—12 to the QA)

4, THis CA is filed to review the select list for

of P.W.Mistry vide BRM(P), Visakhapatnam issued by Memc N

FWM dated 25-4-96 and incorp&rate the name of the applic

appropriate place therein as Sr.Gangman w.e.f., 30-11-92

5. No reply has been filed in thils OA.

for the respondents submits:that the said affectsd persoy

impleaded in the CA. In ouf opirion that is not necessa

cffice ordesr No.E/2/Pt,XII dated 13-11-92 (Page-12 to th
rot indicate that the promoticn given by the office orde

It clegrly states that the applicant was a Jr.Ga
Ak ke wan

working in the scale of pay.of B 775-1025/~ aze|promoted

adhoc,

in the scaele of paf of m.8q0;1150/- zgainst the existing

Jf

under PWI/SuP, The corder is very clear and this order

28 an adhoc promoticn tq.thé pcst of Sr.Gangman. This

o

promotion te the post cf Sr.Gangman. the applic

Hencse, &

treated as having been proﬁotcd regularly as Sr.Gangmar
office order dsted 13-11-92 and the same should be corye

%w v\
wrongly peametesd as adhoc

basis the eliqibility of tho applicant for promoticn tp

_should be c0nsidered, 3f he had alregdy appeared f#r

‘promotion in the service recq

e an adhoc senior Gangman

#and because of treating%im P

delsted from the panel his case should be reviewed angd

I3

The -pplicant adds that it is Aerror&?ad

The learne

; vacancies
ie a regular
;int should be

rd,

his pame was

his promotior

F happened

r.Gangman
ars

Har/Gangman

o

che post
0. WP/ 446/

aht at the

d counsel
8 ®re not
'y a8 the

el

CA} does

r is cnly

ngman XRXXREX

as Sr.Gangma

annct be read

in terms of
cted if it i
On that
the P,W.Mist

the gselectio

eed/=




ehould be suitably decided on the basie of treating him as

regular Sepior Gangman w.e.?

6. The OA ie ordered

—le

e, 13-11-1992.

accerdingly. No costs.

(R, RANGARAJAN)
MEMBER (ADMN. )
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